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O.A. No. 2410/91

Neu Oslhi, cPtad the 8th QBcamber, 1995

HON'OLEHR. S.R. DIG E, MEMBER (A)

HON'BLE OR. A. EOA'i/ALL I, MEMBER (3)

Shrl Charon Singh
(since deceasad),
s/o Shri BrSndeuan Singh,
Ex-Khalasi,
Uhdar iispector of i^prks.
Northern Railway,
Aligarh. ............ APPLICANT

V

* (By Aduocate: Shri B.S. Mainee)

VERSUS

1. Union of India through
the General Manager^
Northern Railway,
8a lo da House,
N eu Oel hi.

2. The OL vl . Railway Manager,
Northern Railway,
Allahabad,

3. The Inspector of ijDrks,
Northern Railway,
Aligarh. RESPONOENTS

(By Aduocata; Shri Raj ash
proxy counsel for Shri
Ram esh Cau tarn)

ORDER (ORAL^

BY HON'BLE MR. S.R. ADIG C, MEMBER (A)

Applicant's counsel shri Mainea states that

the applicant has unfortunate expired and therefore

he is not pressing this 0 .A . A[coordingly this

O.A. is dismissed as not pressed.

(DR. A. VEDA7ALLI) (s.R. AglCt)
Manber (3) Member (A)
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